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impungzd termination of his serxvize by verkhal orders on
2.,10.94 made by respondent no. 2,

2 Wa have heard thz learned counsel £o:
and havs carefully sxaninzsd the records.
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1923 & Diecember, 1292 and thareafter fvom January, 1334
o 1,10,94 kut 3ll of a suddan, the raepondsnt no. 2 gave
verhal oardzrs, his zzrvices and arothsy per3on,
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